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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 203/ 2023

IN THE MATTER OF:

TUSHAR GOSWAMI

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

..APPLICANT

Versus

UNION OF INDIA & ORS.

...RESPONDENT

INDEX

S. NO.

PARTICULARS

PAGE NO.

STATUS REPORT ON BEHALF OF SECRETARY,
ENVIRONMENT, FOREST & CLIMATE CHANGE,
STATE OF UTTAR PRADESH IN COMPLIANCE
OF THE ORDER DATED 20.02.2025

TRUE COPY OF LETTER DATED 23.11.2023 IS
ANNEXED HEREIN AS ANNEXURE 1

TRUE COPY OF LETTER DATED 15.01.2024 AND
22.05.2024 ARE ANNEXED HEREIN AS
ANNEXURE 2

TRUE COPY OF LETTER DATED 10.06.2024 1S
ANNEXED HEREIN AS ANNEXURE 3

TRUE COPY OF THE LETTER DATED 26.07.2024
IS ANNEXED HEREIN AS ANNEXURE 4

TRUE COPY OF LETTER DATED 01.08.2024 1S
ANNEXED HEREIN AS ANNEXURE 5

TRUE COPY OF LETTER DATED 13.08.2024 IS
ANNEXED HEREIN AS ANNEXURE 6

TRUE COPY OF REPORT DATED 29.01.2024 1S
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ANNEXED HEREIN AS ANNEXURE 7

Q. A COPY OF LETTER DATED 22.05.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE 8

10. A COPY OF GO DATED 29.01.2025 AND ORDER
DATED 23.04.2025 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE 9

THROUGH COUNSEL
BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
bhanwar09jadon@gmail.com | 6375115224

DATE:24.05.2025
PLACE:NOIDA
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PRINCIPAL BENCH, NEW DELHI

|+ ORIGINAL APPLICATION NO. 203/ 2023
£
IN THE MATTER OF:
“TUSHAR GOSWAMI
..APPLICANT
Versus
UNION OF INDIA & ORS.
' ...RESPONDENT

/ STATUS REPORT ON _ BEHALF __ OF  SECRETARY,
- ENVIRONMENT, FOREST & CLIMATE CHANGE
vvvvvvvvv e DEPARTMENT, STATE OF UTTAR PRADESH IN COMPLIANCE
OF THE ORDER DATED 20.02.2025.

I, Sushant Sharma, aged about 54 years S/o Late Hari Chand, presently
posted as Secretary, Environment, Forest and Climate Change Department,

State of U.P. do hereby solemnly affirm and state on oath as under:

That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent

and authorized to sear this affidavit.

That in the present matter, the issue of setting up of a tent city
project by the river side of Ganga at Varanasi for commercial

purpose has been raised.
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. That on dated 20.02.2025 Hon’ble National Green Tribunal,
Principal Bench, New Delhi was pleased to passed the following

order; -

“

....1. Learned Counsel for the Applicant has pointed out that
though EC was imposed upon the project proponent but till now the
EC amount has not been recovered. Counsel for the UP PCB as
also counsel for the State seeks three weeks to place on record the

steps that have been taken to recover the EC and also the reason

why the EC has not been recovered.

2. XXX

3. XXX

4. So far as the issue of setting up the Tent City, in future is
concerned, learned counsel for the State has sought three weeks to
place on record the stand of the State in this regard. Pleading is

complete in the matter...”

4. That vide EC imposition letter dated 23.11.2023 UPPCB, Varanasi

as imposed the Environmental Compensation of Rs. 17,12,500/-

; a2 each, against both the Project Proponents i.e. M/s Preveg
uGROW

ﬂ\\’\\ /r\ Mmumcatlon (India) Limited and M/s Lalloo Ji & Sons for a
period from 15.01.2023 to 31.05.2023 for operation of the Tent

City at Varanasi, without obtaining prior consent to operate.
-
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True copy of letter dated 23.11.2023 is annexed herein as

ANNEXURE 1.

3. That vide letter dated 15.02.2024 and 22.05.2024 UPPCB requested
DM, Varanasi for the recovery of Environmental Compensation

which were not recovered from both the project proponents.

. ‘v"\z _» True copy of letter dated 15.01.2024 and 22.05.2024 are annexed

L hereinas ANNEXURE 2.

6 That the Officer In-charge (Collection), Collectorate, Varanasi,
Uttar Pradesh vide letter dated 10.06.2024 informed that the tent
city in question was situated at Mauja-Katesar, District-Chandauli
and that the owners/directors of the said tent city reside in District-
Ahmedabad, State of Gujarat, hence further action for recovery of
environmental compensation should be made by authority concerns

i\ of the aforesaid Districts.
AMBRISH KUMA

: z\inui TE & M 3
p:““ Dovi Ganj, Anaiyd True Copy of letter dated 10.06.2024 is annexed herein as
Agampur. Januoi, LLH Krow

DM U5 ANNEXURE 3.

7. That in pursuant to the above letter dated 10.06.2024, UPPCB,
Varanasi vide its letter dated 26.07.2024 has requested to the
District Collector, Chandauli for the recovery of the Environmental

Compensation of Rs. 17,12,500/- each against both the project

%roponent.
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True copy of the letter dated 26.07.2024 is annexed herein as

ANNEXURE 4.

8. [t is pertinent to mention here that the UPPCB vide its letter dated
01.08.2024 has also requested to the Department of Environment,
Forest & Climate Change, Govt. of Uttar Pradesh for the issuance
of the letter to the Gujarat Government regarding issuance of
appropriate directions to the District Collector, Ahmedabad, Gujarat
’ “for the recovery of Environmental Compensation of Rs, 17,12,500/-

each against both the responsible project proponents.

True copy of letter dated 01.08.2024 is annexed herein as

ANNEXURE 5.

9. It is submitted that Additional Chief Secretary, Department of
Environment, Forest & Climate Change vide its letter dated
13.08.2024 issued to the Gujarat Government regarding direction to
District Collector, Ahmedabad, State of Gujarat for the recovery of

Environmental Compensation of Rs. 17,12,500/- each against both

ADVOCAT = <] fﬁg‘responsible Project Proponents.
Viii. D
kdarm j
Q\\Q(X'@x\c\opy of letter dated 13.08.2024 is annexed herein as
ANNEXURE 6.

10. That vide letter dated 29.02.2024 the Executive Director (TECH),

National Mission for Clean Ganga, Department of WR, RD&GR,

o




1136

Ministry of Jal Shakti, New Delhi vide its letter no. F No L-
25012(11)/11/2023-LMENMCG submitted a report regarding
proposal of the Tent city project at Varanasi and clearly stated and
decided not to raise the tent city in the matter of OA 203/2023

o “Tushar Goswami vs Union of India & Ors. Pending before the

e\ . )
? \"¢National Green Tribunal, New Delhi.

V,:}True copy of report dated 29.01.2024 is annexed herein as

% P

A

-~

ANNEXURE 7.

11, That the Principal Secretary, Environment, Forest and Climate
Change, State of U.P. vide letter dated 22.05.2025 has requested
personal attention of the Principal Secretary, Environment, Forest
and Climate Change, State of Gujarat. It is requested by the
Principal Secretary, State of U.P. that DM, Ahmedabad be directed
to recover the EC of Rs. 17,12,500/-, imposed by the
UPPCB. Furthermore, information of the same may be duly
furnished to the Environment, Forest and Climate Change

_ Department, Section-7, Government of Uttar Pradesh and to the

Uttar Pradesh Pollution Control Board, Lucknow.

Vil ¢ Lyt un@m

MQE%W‘OQW o &! h !/ )
A copy of letter dated 22.05.2025 is annexed herewith and marked

as ANNEXURE 8.
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12. That with regards to the issue of the setting up of the tent city in
future, it is humbly submitted that consent for setting up of the
same will be subject to the provisions of the Ganga Rejuvenation
Order, 2016. The issue of demarcation of the FPZ of River Ganga
and its tributaries is pending before the Hon’ble Tribunal in O.A.
515/ 2023 “Ganga Pollution vs State of UP. & Ors.”. It is
submitted that the state of UP has issued the Government Order

dated 29.01.2025 notifying that the demarcation of the FPZ has

been done based on the coordinates (Latitude & Longitude).
Furthermore, GO dated 29.01.2025 has also been served to the
Director, Information and Public Relations Department to ensure
the publication of the aforementioned information in widely
circulated newspaper across the state. The exercise of the physical
demarcation, as recorded in the order dated 23.04.2025 of O.A4. 515/
2023, will commence from May, 2025 and will be completed by
March, 2026. This timeline has also been stated in the 0.4. No.

20072024, and will be complied with by the concerned authorities.

A copy of GO dated 29.01.2025 and order dated 23.04.2025 is

A‘dampu Jm ub, Lu !/rmw
\’\ xed herewith and marked as ANNEXURE 9.

Hence, the present affidavit is being filed for the kind consideration

and perusal of this Hon’ble Tribunal.
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14. I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state

that nothing material has been concealed therefrom.

o Z
DEPONENT

VERIFICATION

Verified at (A0  on il lwg?y of D\\\\“5\,}2\025

that the contents of the above affidavit from paragraphs 1 to 14 are

believed to be true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed therefrom.

4)’

BRISH KUMA
Aﬁvm " - DEPONENT

\\fﬂ! " i n PA()‘ P ouw"f}’}i

ndmrlﬁd\\’ ’J\




T ANNEXURE-1

ek g
. N s 4l

BT UTTAR PRADESH POLLUTION CONTROL BOARD
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M C263350L96
fwa: g e s wgfram R feo (afar arm Rl sdm féo), 2 Ridl, amrd, g

Ho—1 Y 2, ¥EY WS e T RE, @R, RO F1 ved AL gR TN_TRIT i

Afe foFtie oe.11.2028 @1 FreiRa fed o & W A
Ty,

SRR Ruas wew 98 @ umia-ga.02687 / Ho—6 / T /167 / awiordl /2023 fEiw oe.
112022 @1 ¥ WBY @R @ e Py, forad g Fer dad wan s gRem fao (wd
ey war o), 2w fadl, gt G slo-1 Ud 2, aiew wg offe T Rex, @l areRll &
fawe won 4@ @ weafa v v oag s fid B @ S R @ daee AR e % are wo
12,500 /— wfdfes ot wx 1 wewlaw sfd (e 15012028 3 e 31052023 @) &y gafaviy
aiftrgfif eftRife fmt ot & ey % wRw gawsh wfew Pt fsar man o, Rrid <@ 0 o sar
JAqT WeTaee od 4TS W WIS T8 gon ¥

S D uftien § afg after, arvRi @ o RAiE 23112028 ER swgfa anen ufta @
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;& i) B IWRGR T s aftfa @l @ i YEy g ver @ Reg wo
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow 226016 2~ {414
Plione: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppeb.com \S/
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UTTAR PRADESH POLLUTION CONTROL BOARD
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1. JMGT, IRORT TS, ARTRT | -
2, forenfr), arvordt
3. Jweny, ARTVRT Rara wideRn, g | '
4. & AT, Sovo wegw Framer &, awmondt | é‘% ;
Lok ey
7<)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 Q(/ .{,‘ﬁgé
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax; 0522 — 2720764 \
Emuil; info@uppch.in - Web Site: swvw.uppeb.com W
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_ ANNEXURE-2
SR yee ugyer fHor 4
UTTAR PRADESH POLLUTION CONTROL BOARD

R

RefNO cciniienss JC-6 /166/Recovery/VNS/2024 Dated -

To,
The Collector,
District-Varanasi.

Subject: Regarding collection/recovery of Environmental Compensation imposed against
M/s Lalloo Ji & Sons, A-2, Shivali i r, SG_Highway, Rajpath Club,
Please refer to the Hon'ble NGT order dated 30.10.2023 in O.A. No. 203/2023, in the matter of
Tushar Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as
follows-
wenend3. 80 fur as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been initiated 1o impose fine at the rate of Rs. 12,500 per day. He is
directed to place on record the complete details with full particulars of the action initiated
‘ against the private respondents for past violations by submitting his affidavit in this regard
e witlin two weeks......
In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Conirol Board vide
§ letter dated 23.11.2023 has imposed the Environmental Compensation of 2. 17,12,500/- against the
responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG Highway,
Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to 31,05.2023 for
' operation of the Tent City at Varanasi by them without obtaining prior consent to operate under The
Water (Prevention and Control of Pollution) Act, 1974 & The Air (Prevention and Control of Pollution)
Act, 1981. The copy of the Letter dated 23.11.2023 is being attached herewith for your reference. As
per the office record, the amount of the environmental compensation has not deposited by the project
proponent of the Tent city till date.
The sum of X, 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalik

Business Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,
SG Highway, Rajpath Club, Ahkmedabad, Gujrat-382481.
You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution
Control Board's Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India,

Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above,

Yours Sincerely, ’

&4
(Sanjeev Kumar Singh)

] < Member Secreta
Copy to:-Regional Officer, Uttar Pradesh Polluti jor
olluti i i i
R A on Control Board, Varanasi for mt:ormauon and
“
Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 o

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: wiwny, uppcb.com
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& UTTAR PRADESH POLLUTION CONTROL BOARD
ivione JC-6/167/Recovery/VNS/2024 Dated ---mv
lector,
Varanasi.
jarding collection/recovery of Environmental Compensation imposed against
m i imi 4 v Behind ]a
W ighw. h 1irat-382

refer to the Hon’ble NGT order dated 30.10.2023 in O.A. No. 203/2023, in the matter of
ami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as

So far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
1 that action has been initiated to impose fine at the rate of Rs. 12,500 per day. He is
to place on record the complete details with full particulars of the action nitiated
lie private respondents for past violations by submiiting his affidavit in this regard
0 Weeks......

ipliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
3.11.2023 has imposed the Environmental Compensation of 2. 17,12,500/- against the
‘oject Proponent i.e. M/s Praveg Communication (India) Limited, 214 Athena Avenue,
- Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a default period of
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior
erate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air
id Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being
vith for your reference. As per the office record, the amount of the environmental
has not deposited by the project proponent of the Tent city till date.

of %. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)

account of Environment Compensation from M/s Praveg Communication (India)
Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-

d Address of the Owner/ Directors of the concerned industry is as follows:
slina Barada, Executive Director, M/s Praveg Communication (India) Limited,
thena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad,
-382481.

sreby requested to recover the same and deposit it into the account of the U.P. Pollution
I's Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India,
l, Gomati Nagar, Lucknow.

bove,

Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary )
mal Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
1. ;

Member “’Sécretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 4
ne: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppeb.com




Ref. No Ve nias /C-6/167/Recovery/VNS /2024 Dated

Reminder-1
To,
The Collector,
sttrlct-V'\ranaSI o O
Subject: ggrdmg collectxgn[reggvery gf Env![ggmental Compensation imposed against
ited thena Avenue, Behi aguar
S.owr hmeda ad, Guirat-382481.

Please refer to the attached office letter No-H05778/C-6/167/Recovery/VNS/2024
dated 15.01.2024.

Hon’ble NGT vide order dated 30.10.2023 in 0.A. No. 203/2023, in the matter of Tushar
Goswami versus Union of India & Ors has passed the directions. The relevant excerpt of the
aforesaid direction is as follows-

....... 15. So far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP
has submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day.
He is directed to place on record the complete details with full particulars of the action
initiated against the private respondents for past violations by submitting his affidavit in this
regard within two weeks......

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board
vide letter dated 23.11.2023 has imposed the Environmental Compensation of . 17,12,500/-
against the responsible Project Proponent i.e. M/s Praveg Communication (India) Limited, 214
Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a
default period of 15.01.2023 to 31.05.2023 for operation of the Tent City at Varanasi by them
without obtaining prior consent to operate under The Water (Prevention and Control of
Pollution) Act, 1974 & The Air (Prevention and Control of Pollution) Act, 1981. As per the office
record till date, the amount of the environmental compensation has not recovered from the
project proponent of the Tent City.

The sum of X17,12,500/- {(Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Praveg Communication (India)
Limited, 214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Mr. Prolina Barada, Executive Director, M/s Praveg Communication (India) Limited,
214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481.

You are hereby again requested to recover the same and deposit it into the account of the U.P.
Pollution Control Board’s Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank
of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above. Yours Sincerely,

(Sanjee\} kumar Singh)
Member Secretary

-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi foxjfmformanon and
necessary action.

Copy to:

‘ ' Member Secretary

7 DJ -f-’]-..» f’
,‘“*‘g’:j 45_3%5’“ T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010

g N,WJ’hone 2720831, 2720828, 2720691 & 2720681 ~ Fax: 0522 — 2720764
Email: info@uppcb.in; web site: wwhy. uppcb.com
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UTTAR PRADESH POLLUTION CONTROIL BOARD o
2D Lyl
7 C-6 / 166/Recovery/VNS/2024 Dated
Reminder-1

The Collector,
) y Y Al - -
District \ arnmm ex ,? ¢ C ‘1) P

Environmental nsation xm;gosgd ag'nns

Mmmw&mwwwgwa Rajpath_Club,

Please refer to the attached ofﬁce letter No-HO5777/C-6/166/Recovery/VNS/ 2024
dated 15.01.2024.

Hon’ble NGT vide order dated 30.10.2023 in 0.A. No. 20372023, in the matter of Tushar
Goswami versus Union of India & Ors has passed the directions. The relevant excerpt of the
aforesaid direction is as follows-
w15, S0 far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day. He
is directed to place on record the complete details with full particulars of the action
initiated against the private respondents for past violations by submitting his affidavit in
this regard within two weeks......

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Contro! Board
vide letter dated 23.11.2023 has imposed the Environmental Compensation of . 17,12,500/-
against the responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,
SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior consent to
operate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being attached
herewith for your reference. As per the office record till date, the amount of the environmental
compensation has not recovered from the project proponent of the Tent city.

The sum of X. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalik
Business Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows;

1. Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,

SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

You are hereby again requested to recover the same and deposit it into the account of the U.P.
Pollution Control Board’s Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank

of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above. Yours Sincerely,

) X
{Sanjeev Kumar Singh)

Member Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for 111?‘)0mmtxon and (
necessary action . $ ;\

Member Secretary

; 9, £ s
LME' e T-CM2V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 A

: ‘,qm Phonc 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
e Email: info@uppeb.in; web site: www.uppeb.com
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fdwa-  Regading collectlon/ Recovery of Environmental Compensation
~ imposed against M/s Praveg Communication (India) Limited 214
Athena Avenue. Behind Jaguar Showroom Sg Highwav. Gotha
Ahmedabad. Gujrat- 382481, ‘
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- Registered/Speed Post
0,
The Collector,

District-Chandauli, Mauobile No-s Wiz H3559

Subject; Regarding collection/recovery of Environmental Compensation imposed against M/s Lalloo i &

Sons, A2, Shivallk Business Center, SG Highway, Ralpath Club, Ahmedabad, Gujrat-382431,

Please refer to the Hon'ble NGT order dated 30.10.2023 in 0.A. No. 20372023, in the matter
(f;f Tushar Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as
ollows-

w15, 80 fur as the past violation is concerned, Shri Manof Kumar, ACS for State of UP has
submitted that action has been Inftiated to impose fine at the rate of Rs. 12,500 per day. He is directed to
place on record the complete details with full particulars of the action initiated against the private
respondents for past violations by submitting his affidavit in this regard within two weeks......

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
jetter dated 23.11.2023 has imposed the Environmental Compensation of 8. 17,12,500/- against
the responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG
Highway, Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior consent to
operate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air {Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being attached
herewith for your reference. As per the office record till date, the amount of the environmental
compensation has not recovered from the project proponent of the Tent city.

The sum of B. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only) is
payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalik Business
Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1, Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG Highway,
Rajpath Club, Ahmedabad, Gujrat-382481.

For the recovery of the above environmental compensation, UPPCB vide letter dated 15.01.2024
and 22.05.2024 has requested to The Collector, District-Varanasi. The copy of the aforesaid letters are
being attached herewith for the reference. In reference to the aforesaid letters, On behalf of The
Collector, District-Varanasi, Officer Incharge {Collection), Collectorate, Varanasi vide letter dated
10.06.2024 has informed to the board that as the subjected tent city was situated at Mauja-Katesar,
District-Chandauli, hence further action for recovery of environmental compensation should be done
by District-Chandauli. The copy of the said letter is also attached herewith for your reference.

So in view of above mention fact, you are hereby requested to recover the same and deposit it into
the account of the U.P. Pollution Control Board’s Account No. 701502010002104, IFSC Code-

UBIN0570150, Union Bank of India, Vibhav Khand, Gomti Nagar, Lucknow.
Enclosure - As above, Yours Sincerely,

(Sanjee\; Kumar Singh)
) Member Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
necessary action .

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 -/ l&‘/;» ii..
Phone: 2720831, 2720828,2720691 & 2720681 — Fax: 0522 — 2720764 i

Email: info@uppch.in; web site: www.uppeb.com
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T(;. ' Registered/Speed Post
The Collector,
District-Chandauli Mobile No- o St U S
‘ oSy 26285
) 2226285 ‘ .
Subjy i M
Gotha, Ahmedabad, Gujrat-382481, : N

Please refer to the Hon'ble NGT order dated 30.10.2023 in 0.A. No. 20372023, in the matter

of 7 i ; .
fo{ll;’l:l:r Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as

-------

e "15; So {ar as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
} raiop hat action has been initiated to impose fine at the rate of Rs. 12,500 per day. He Is directed to
‘ record the complete details with full particulars of the action initiated against the private
respondents for past violations by submitting his affidavit in this regard within two weeks.....

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
letter dated 23.11.2023 has imposed the Environmental Compensation of B. 17,12,500/- against
the responsible Project Proponent i.e. M/s Praveg Communication (India) Limited, 214 Athena
Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a default
period of 15.01.2023 to 31.05.2023 for operation of the Tent City at Varanasi by them without
obtaining prior consent to operate under The Water (Prevention and Control of Pollution) Act,
1974 & The Air (Prevention and Control of Pollution) Act, 1981. As per the office record till date,
the amount of the environmental compensation has not deposited by the project proponent of the
said Tent City.

The sum of Rs. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Praveg Communication (India)

Limited, 214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481,

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Prolina Barada, Executive Director, M/s Praveg Communication {india) Limited, 214 Athena
Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481,

For the recovery of the above environmental compensation, UPPCB vide letter dated 15.01.2024
and 22.05.2024 has requested to The Collector, District-Varanasi. The copy of the aforesaid letters are
being attached herewith for the reference. In reference to the aforesaid letters, On behalf of The
Collector, District-Varanasi, Officer Incharge {Collection), Collectorate, Varanasi vide letter dated
10.06.2024 has informed to the board that as the subjected tent city was situated at Mauja-Katesar,
District-Chandauli, hence further action for recovery of environmental compensation should be done
by District-Chandauli. The copy of the said letter is also attached herewith for your reference.

So in view of above mention fact, you are hereby requested to recover the same and deposit it into
the account of the U.P. Pollution Control Board’s Account No. 701502010002104, IFSC Code-
UBIN0570150, Union Bank of India, Vibhav Khand, Gomti Nagar, Lucknow.

Enclosure - As above. Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
necessary action . "

%
Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow —226010
Phone: 2720831, 2720828, 2720691 & 2720681 — Fax: 0522 —- 2720764
Email: info@uppcb.in; web site: www.uppcb.com
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“veee.2. Tribunal in the order dated 06.02.2024 had noted that so far as period of 2022-2023 is concerned,
tent city was set up and that Environmental Compensation {EC) of Rs. 17,12,500/- was imposed on each of the
project proponent and for the subsequent year 2023-2024, tent city has not been set up. So far as the Issue of

recovery of compensation is concerned, we have been informed that compensations levied by Uttar Pradesh
Pollution Control Board {UPPCB) have not been recovered till now.

3.Learned Counsel for the UPPCB is directed to file report disclosing the status of recovery of EC.......”

T el & 5 S Wi e ¥ amemifew v R dud oo o Toe w1 M 7 2
7Y, g Ho—3, 3rER WS 3B RR T, FWR IR, IRORY & BFwg H0 17,12,500 /— 93 DY
gafeRefta aftgfd o fsie 23.11.2023 & ATzw ¥ ovo wgEYr FEEUr A% gRT IfRRIfAT @ Wiy o),
W O wee, off UTe W, U-2, Rarfoe faeme =R, TGl B1R9, GUY @eld, JEHEIEE,
TORIG—382481 RIT 398 Y477 wryfe (gean) foro, 214, TRFT amy, SR wew & @19, gosit
BTg4, e, AEHENIG, TORN—-362481 P WD I Saa gRI 90 98 B W A 5 A R
T B GoRGHY Sa ENI -Xod B AR agel 5 9 g wSg 9K @ U3 fRAis 15012024
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3l A 9f Herr B
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T e fud) B Herdd /W SFUG—-oTEHEETE, ORI B Ve 91 § | 3 AR gafarvha
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ?1/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 —2720764 \}

Email; info@uppcb.in - Web Site: www.uppch.in
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....... 15 so far as the past violation is concerned, Shri
Manoj Kumar, ACS for State of UP has submitted that action has
been initiated to impose fine at the rate of Rs. 12,500 per day.
He is directed to place on record the complete details with full
particulars of the action initiated against the private
respondents for past violations by submitting his affidavit in
this regard within two weeks....."

2-  3UUGIGHER A0 NS0T gru e ey & guad A Hafdia 3novo
A yeorfed usaa aat ¢ee A AW e off vus wew A g eee [,
U H0-3, 3T @EE 3w Raw 790, FEW IHANN, ATV Td AFH YA
SHgfABe 30sA 0, Tre R, Aruord, d9-1 wd Y9-2, JeX WEs HG Raw
I, HEH, AAAR, AT & R-xg §0 17,12,500/- &F ufd e @& &
gataol stfagfd, sovo wewur fsor 9%, awas & 0¥ RAF 23.11.2023 &
oA A IR K R B, A AFE dee S vos w=d, U-2, Rarfew
fIsiaa deex, vEsh @, ASUY Foa, HeAGAE, YSNId-382481 U AFH g9y
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Hegfaned (30zar) o, 214, TRE waey, A A & 9D, TESh WL,
7T, IEAGTAE, [eNId-382481 B FHIRAT A1 36 U= 3000 wewUT AFHUI
A, T@AS & WA A A d fFY FA  Foka®y 3o AU g0 S [{d
¥ H-uTE & afd ageEh Y 1A &g 3ov0 wewur fadEur @, awas & ud
féai 15.01.2024 vd HGFATH UF AP 22.05.2024 & WA ¥ RSB,
aor @ uF URE e o arl 3@ gE i ufd srarafa deee g

3- 3090 weuul fAdaer @, duas g URa oAt & oftew d gwd
HRFY (F375) Towe AU & UF HEI-1954/3-HUs(FNOIROT0) /2024,
f@ais 10.06.2024 (STOWfA FoPd) & FACTH & Haod AW A g &
“ggor 1 AT Jediey ded ol @ s i, Sl deeh srem
feai® 30.05.2024 @ My a=A A, HO 17,12,500.00 A IROWO ageh A
TRGY/TH AN IS W Tead arell § dW e @IH AU Alew
HEW UG T=gtel, 3090 F gsar &, Fas #or Afew 79 3IRodl0 FAEwFT
# Foed oY 39 IR ¥ agd H St & 5 g gawor d 3R ada
INE FAUE q HAA AA|”

4- ;o TP wfa HEwor, 78 Reell # Ragdia 3ovo d@EAm-203/2023
quy M gAE gEwa e 3w g dew # uf@ acw fReaw
29.05.2024 & FHIA HYU A=A :-

T 2. Tribunal in the order dated 06.02.2024 had noted
that so far as period of 2022-2023 is concerned, tent city was
set up and that Environmental Compensation (EC) of Rs.
17,12,500/- was imposed on each of the project proponent and
for the subsequent year 2023-2024, tent city has not been set
up. So far as the issue of recovery of compensation is
concerned, we have been informed that compensations levied by

Uttar Pradesh Pollution Control Board (UPPCB) have not been
recovered till now.

3. Learned Counsel for the UPPCB is directed to file
report disclosing the status of recovery .} g - cR—— "

5- A0 HRABOT GV STHFAT WA I A 29.05.2024 & Hequrer
g gl RN (GI), Fawee AT & UF fEAiF 10.06.2023 F ACIHA
¥ I FA T F2T & aRUET F 3070 YNl AU &S, qEAs g ud
Reis 26.07.2024 F FEGR & Usd e A ¥ yIow A A wtazol
ARy & ageh Y o &g SorRed, g & o ot e an g
3% gal A FAUFA e B
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6 - 3 3UUF diid a2l vd F@efiia 3fovo # @o Hfewur g aiia
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d0-3, X WEZ I Raw o090, FEW THWR, ATRN vd FFH  wdw
FFfASAA 30A 0, Tee A, arqord, dr-1 vd ¥-2, IR AdE A R
TN, HEW, TRAIR, ATORY & fawg F0 17,12,500/- & ofd e {& &
gafaeelig affagfd & aaw sovo ugmwr AwEer @ & gAwa d% e
oz, Refa wvs, e R, @as Bufa d& & @ar g
701502010002104 IFSC ®1s UBINO570150 # S/l &0 ¥q HAUg-IeHeiang &
SRl @ AR aa & ag H

HAIAR-TUF |
Had,
Signed by
Manoj Singh..
Dater T3 8%532316:10:16
IR H&T Fial
. i Rty o

yfafaf-weer wfg, 5000 yguur fadwT &1, q@as & 396 9F
HEA--43542 /81-6/T0-76/H0T0  H0-203/2023/2024, &Ai®d 01.08.2024
& wgdl & guard vd mavge wdard &g 9ivd|
- | 3T R,

( 2a= g dlg= )
¥ wiwal
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ANNEXURE-7

F No L-25012(11)/11/2023-LME NMCG-
National Mission for Clean Ganga
Department of WR, RD&GR
Ministry of Jal Shakti

Major Dhyanchand National Stadium
Near India Gate, New Delhi
Date: 29.01.2024

Subject: - Report regarding the proposal of the Tent City Project at Varanasi in the
matter of OA 203/2023- Tushar Goswami Vs Union of India & Ors- before the
Hon’ble NGT(PB)

Sir,

This is with reference to the above matter before the Hon’ble NGT. The report
regarding the status of the proposal of the Tent City Project at Varanasi is attached
herewith .The same may kindly be placed before the Hon’ble NGT for
consideration.

2. This issues with the approval of the competent authority.

our £ i}hfully
Encl: As above
~ ™

Anup Kumar Srivastava
Executive Director (Tech)

To
The Registrar,
Hon’ble National Green Tribunal(PB), Copernicus Marg, New Delhi

Copy for information to:

(1)PPS to the Secretary, DoWR, RD&GR, Ministry of Jal Shakti, Shram Shakti
Bhawan, New Delhi.

(2)PS to the DG, NMCG
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L.-25012(11)/11/2023-LME NMCG

NATIONAL MISSION FOR CLEAN GANGA

Subject: Report on behalf of the National Mission for Clean Ganga (NMCG) in
the matter of OA 203/2023 - Tushar Goswami Vs Union of India & Ors. before
the Hon’ble NGT(PB)

b X

The above matter inter-alia involving issues regarding establishment of the
“Tent City Project” [*TCP”] in the riverbed of River Ganga at Varanasi.

2. The matter was further considered by the Hon’ble NGT on 15.12.2023
and inter-alia report was sought from the MoOEF&CC regarding turtle
sanctuary and the response from M/s Praveg Communications (India)
Limited and M/s Niraan the Tent City the Respondent Nos. 11 and 12 about
earlier establishment of the TCP without permission of the NMCG in terms
of the River Ganga (Rejuvenation, Protection and Management) Authorities
Order, 2016.

3. As regards NMCG, the proposal for the TCP was further considered in a
meeting held on 02.01.2024 in the NMCG, in a hybrid mode. The VDA has
decided not to raise the tent city for the period 2023-2024 in a post monsoon
season. A copy of the letter with the observations of the NMCG on the TCP

conveyed to the Chairman VDA is enclosed. &/v
%'% b

Anup Kumar Srivastava
Executive Director(Tech)
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Government of India
Ministry of Jal Shaki
Jepartiment of Water Resources, River Development & Ganga Rejuvenation
National Mission for Clean Ganga
‘ New Delhi

25.01.2024

Subject: Observations regarding Varanasi Tent City Project as proposed by Varanasi

Development Authority

1. Whereas NMCG received an online request from VDA (application No.
NMCG”)0234277892O} dated 02/04/2023 to. provide NOC on préposal for
“development of Tent city at Varanasi.”
Whereas VDA proposed to develop 30 Hectares of area opposite Ganga ghat,
Varanasi. It is proposed to raise 600 tents, purely temporary in nature to
accommodate 1200 occupants.
Whereas, the matter comes under the purview of Para 6 (3} of the River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016, and in
compliance of that District Ganga Committee (DG C) in its meeting dated
08/11/2023 and State Ganga Committee (SGC) in its meeting dated 04/12/2023
considered the proposal and recommended it for consideration by NMCG as a
prerequisite to this Para.
Whereas the matter was discussed in the first meeting of the Cell (constituted
vide letter no Rd/1/2023-SMD NMCG dated 07. 12.2023) held on 02.01.2024 at
NMCG, New Delhi in hybrid mode. Cell noted that the structures to be created
are temporary in nature, however, VDA has decided not to raise the tent city for
the period 2023-2024 in post monsoon season.
Whereas Para 6 (3) of the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 allows NMCG to grant prior permission in

eligible cases only.

6. In view of para 5
having heard the VDA made certain observations regarding this project

Accordingly, following points are conveyed for compliance, in case, VDA decides
to raise such temporary structure in future. These observations are

above, no case of prior permission arises. Nevertheless, Cell

Grant of prior permission by NMCG is case to case basis, remains valid for a
E

aj

specific period. Therefore, project proponent is advised to submit proposal for
. seeking ptior permission well before the start of actual raising of the structure
b} As per NGT Order, till there is no FPZ Notification by the concerned State

Govt, any construction work within 100m zone from the edge of the river is
not permitted. To measure 100m from river edge, it was decided by the cell
that in absence of any available definition, the edge of the river, from the

Carpage gl

G
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maximum water level recorded for the period between November to May

during preceding 10 years, needs to be adopted.

VDA should submit EIA report by a QIC accredited consultant or Institute and

ensure that no functional gaps are left during implementation phase.

d) The operational period for Tent city may be kept from November to May
instead of October to June. '

e) The number of tents and persons to be accommodated should not be more
than 400 and 800 respectively.,

) Activities connected to only spiritual
within the Tent city. '

g) All construction material should be com

June of the year. _
h) Estimated generation of solid waste, sewage, fecal sludge & septage and its

management plan be prepared and submitted to the concerned ULB. The
same shall be implemented and annual report in this regard be submitted to
the concerned ULB and to UP Pollution Control Board.

i} VDA should comply with conditions cited by SGC and DGC while forwarding

for recommendations to the NMCG.

/religious events shall be carried out

pletely removed from the bank by Ist

‘,‘,4'-”
(G Asok Kumar)

Director General
National Mission for Clean Ganga

To,
1. The Chairman, Varanasi Development Authority, Raja Udai Pratap Marg, Panna Lal Park,

Varanasi, Uttar Pradesh
Copy to:
1. Additional Project Director, SMCG-UP, Plot No. 18, Sector 07, Gomti

Lucknow, Uttar Pradesh _
2. District Magistrate/Chairperson, District Ganga Committee, Varanasi, Uttar Pradesh

Nagar Extension,

Copy for information to:

1. PPS to Hon'ble Minister, Ministry of Jal Shakti, Govt of India
2. PPS to Secretary, DoWR, RD & GR, Ministry of Jal Shakti.
.3. PPS to Chairman, CPCR

2 ] pag E‘ !
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ANNEXURE-8

HTHARD-1
HzcAYUT /Ao Tefostodo Pehiol
HEA-UA.SN.8).-374 /81-7-2025-1707594

Uy,
AT HAR,
Uq9 g,
Sofo AMEA|
dar &,
e g,
g g gAfaRor fae,
IR LRI

UATeROT, 9 T Sieldlg URadel 31-7  o@ed5: f&eieh: 22-05-2025

fawT-are ¥ ERA A¥aRoT, a8 ool & Al 3ffove TEA-203/2023
quz e gAH gAIa e fUswr g ey A uRd ey fEars
29.05.2024 & AT & HIYG H|

HEICH,
3udh fawaes uAaRor, g vd Sedarg uRddd HHII-7, To¥o MHA &

UF HEIT-UA.SN.E1.-445/81-7-2024, Al 13.08.2024 ( &AUfA Heldd ) &
PUAT HEH TTUT A B BT B[0P g Ao TR oA 31TAAor, 78 ool
#A fIaradie 3oTe HEAT-203/2023 JUIT TEAHT Taid ATl 36 sf0sar a
g A U e fEAid 30.10.2023 & HUIeled H SoYo Yeyur fAI=or aYe,
G g HefAd 3MeTe & eoifed w4 gl ¢ec fAE AT ool S TUs
geq Oa g ¢ f{E, §a do-3, 31gX TEe 3 RaRX 0N, FH THAAIR,
ARIOTET Td ATH U9 HFGfaAnld $iosar foro, See &N, arqordy, 8=-1 va d9-
2, 31eX TT$3 31T Rax 79N, FEW, TATIR, AIAORAT & A& Fo 17,12,500/- AT
ufd eec A & qaiaRoiy effadqfd &1 gefr Soye yeuur fagEur @ &
g de 3Th 3Usar, f[ayfa s, MAAT R, dE@as Fufa &6 @ar g
701502010002104 IFSC @IS UBINO570150 # STHT &I & SIelUG-3TeHaIdIG &
il o AR o & AUy R 9= §1 3% & FF F afSd g
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3ol e Iy ¥
2-  3H WY H H{ YA: IT deel B (A I & B PUA JoYo WHA &
3 Hefdid U9 feeAish 13.08.2024 gV AT A UART, I T Sielarg

URede 3HHIIT-7, ToYo MWHA (Email-envsection7@gmail.com) TAT To¥o FyUT

fag7or @, @5 (Email-ms@uppcb.in) B dd@lel 3T A & HE Bl

URMEAITT UhI0T H 319Teh geaars fafy 26.05.2025 @I &1 31a: U qafhard
YA Td FATGGA U &l

HeAddh-IAH |
HadH,
Digitally signed by
ANIL KUSHRST parT )
Date: 22-05-20%
o 13:47:5 |
&gl vd i ded

yfafaf-vcea a4, Sove yguur =0T a1, a@as & 38 A&y &
Yy IR 6 geor # 30U §) ¥ W yg@ w@fRe, a9 vd gaterer fasr,
ToRId WD & FHAGT B U AATh dIarel FARa o g P
HIAE A AWTT P dedrel 37T IS P PE By

= 4, Digitally signed by
SHAILENDRA KUMAR
( e gars Date: 22-05-2025
=7 gfra) 15:16:41
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ANNEXURE-9
27-4010(099)/25/2023-RRIY v W {WHA ITHIT-4-WAS o SR wva o  /863469/2025
HEAqY
TET- 2 4/2025{107/2025.27-f30-4-16 (Re)(va0:0060)/2023
"uE,
310 aRfa FaR akfdr,
Ry wfaa,
ool WS el
[ar &,
1. W F&u wiEmEE wiee, L 2. 39y IeE aREmEE i,
A Rrerm s, HER vd gl TR e,
3070 A I0W0 4TEAI
3. ¥ Fea wamgE I, 4. wi@ wfdrgean oF Rsmmener,
3090 AT 300, JEIF)
R od S danT HpT4 T et Q q Fadr | 2025

R 30.0.FE-515/2023 2T TENOT IAH 35 W& AT T I (GF A AU HEA-200/2014
wHedle Agar TR YfAaa i R 7 w=) A AL o e wfaor Zam oRa
ey RAw 12-11-2024 & el & W 7Y & ¥PIe f -2 (Fna { afer)
& ¥es o AT Bk B I9 & ' |

FEIe,

ST favas 3o WEr-515/2023 TN WGuUT SR 3AT WS T F Hed (F9 # 3T
TEH-200/2014 THeHe AFH T JfAaA 36 3B 7 =) F AL iy e Afdasor
Za TS FRE RA® 12-11-2024 v FET H#Be (I FOnm) I W s
Uoré d F9 dEua @R, 3090 ¥ 9F RAE 16-12-2024 F FIGT TEEH MG FWA FT
#5e Y, s gan sian A F Al . F=-2 (37w F afen) aF 100 9F & fea e
TG F IR W a6 AW &7 & RuRor @ dniew &g wfigEa B R I &
TS A YR T I E
2- @1 T e Hwor a8 el q@l AT EEA-515/2023 W GGEOT T 3
W ST T T (JF & T FEA-200/2014 HoHe Al TAH gfadar e 33w 7
) A aRa ey RAfe 12-11-2024 & 95w- 6 # fare &y 2 7 &

"6. Leamed Counsel for the State of UP has informed that simultaneously the exercise of ground
truthing verification is in progress and after receipt of the final report. the said exercise will be
completed by 15.12.2024. He has submitted that the delineation work of the stretch of 700 kin
of River Ganga in State of UP in Phase-II will be completed by 315t of December, 2024 and,
thereafrer, within four weeks the final notification will be issued.”

3. w0 T gia ey garr wiia st Rare 12-11-2024 & Ui & 9@
HFEAr vd Remmene g vd Se FEd T g@in svdew S AT SEAETER
o A& & AT @ Ho-2 (e A ) 7F 100 o F Rewt s A @ & wmww
W A de &7 & ot vd diwiea ¥ Coordinates (Latitude & Longitude) & HUR WY
3T & Foaearia Pefefle seue & v ©F A sgfa e s -
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'
. 3

27-4010(099}/25./2023-S10 T4 oI WO IFAEWT-4-00 00 Sy HAA afd 1/863465/2025
g ' e
2. [Beall@ ! BEECE )
3. [Pl N CEGE
' <
4. Rrgaer ‘ HerTE-4
5 el l [HeTE-5
6. [MAwG : HHIHH-6
7. [GEERIS L HAITeh-7
8 PR ' LEILC R
9 ; HeTTH-Q
t
10.  [aRvoTHy ' HelTeA®-10
1. [eeier 'L Heldotdh-11
12, [UeTgR ) HeTh-12
13. . Iafa-m ' TTeTH-13

4- 39 TEET F O AT FEA I (A g § T A HEA-515/2023 T GE¥OT FH
I Y TSI T 3 (g4 § v, FEar-200/2014 oo HgaT aH Ifae 3w IR
T =) 7 A WWWMWS@TW 12-11-2024 ¥ AU A
o #0 F W 9. B2 (I ¥ IR FF TS Wt ST F Coordinates (Latitude
& Longitude)(?fY Tasen) & 3R W w3 T i fnifa e o & ) 59 wveewr &
ARG, M0 AT T HiEor vE R A0 et ZE AT §RT ©@

it -k vd amder oy g
5. 3 %l w1 w1 & wgue g R S
Hera-auEa 2
rErap
Signed by
Aravind KumarC
Date %E
faehw aﬁm

uﬁﬁﬁﬁmﬁﬁaﬁwﬂwmwmiﬁﬁﬁa

1. &7 8T, FO%0 T
2. FeTE TS UNVE, TAIR
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a

27-4010(099}/25/202 3-8 & Ix FAER InTM-4-RRE & Fa Twga ofdea 1/8563469/2028

¥R geg @keseye afta, o= od gdEter e SHaarg aitedsw R, 50M0 e
¥R &g FRangE afe, g v afaed R, 3000 mwe
3R 7gex wfeamaa afe, s Rew Re, 3090 e
I HET wiRmEE afE, R faum, 3090w
weTn wE, vguu T 3 SEas)
AR HRgEd, 3090 s e oftes, a@es
wHE HRgaT (R, s e S9 seae e, 30v0, v sifdaeer (aReeT
S FH e, 3090 SEs
10. TEfa vz & Forfedraitss qfam srfmsgRw sntee, 3090/
1. Faf0T Jaue & fgea el sl e Remm mitewor, 30001
12. ¥ g & R wiftewor & saeaw, 30601
13. 537 F9 & TEHAET R UHY, FIR PR i, 3090
14. Hafdg &9 & R qifersr IREe/FIR T9E ¥ FegE, 3090)
15. 7w RfaafRa &4 & ya s, 30501
16. W & & sroaw, vy 8 Ry sTREROT, 30901
17.fus, Yua1 ve Fawrus R &Y 58 309 & R B 3ad gEer Ry & s
TOR-SER A & wAER o # wEiR S g T el WOEEER &
TR ¥ WA T FE B ‘
18. TS U T HEIGST HePIT-2 Y 3TFS TER-4 F IEHH Far giarvea B sm
L5
- 19.Fw vE S wAGe R & wEed e
20. &g HHTA(ARET VeraT) S @ S qE Qe Tues |
21,98 T

© e N A

Sigawty.

Amit Pranav
(SEBDID25 13:26:36
vgEd ®fRa |
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Item Nos. 10 to 22 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 515/2023
(IA No 557/2024, IA No 556/2024,
IA No 458/2024, IA No 372/2024)
Ganga Pollution Applicant

Versus

State of UP & Ors. Respondent(s)
WITH

Original Application No. 516/2023

M/s Sundrop Colonizers Pvt. Ltd. Applicant
Versus

State of U.P. & Ors. Respondent(s)
WITH

Original Application No. 517 /2023
Gokul Chandra Sharma &Ors. Applicant(s)
Versus
State of U.P. & Ors. Respondent(s)
WITH

Original Application No. 518 /2023
(I.A. No. 06/2024)

Sri Math (Jagatguru Ramanand
Acharya Peeth) & Anr. Applicant(s)

Versus

State of UP & Anr. Respondent(s)
WITH

Original Application No. 519 /2023
Smt. Meena Mishra Applicant
Versus

State of U.P. Respondent
WITH

Original Application No. 520 /2023
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Smt. Vimla Devi
Versus

State of U.P.
WITH

Original Application No

. 521 /2023

Sarvamangla Adhyatma Yog Vidya Peeth

Versus

Union of India & Ors.
WITH

Original Application No
Shri Shri Guruji Tapasthali
Versus

State of U.P. & Ors.
WITH

Original Application No
Vinod Kumar Pandey
Versus

State of U.P. & Ors.
WITH

Original Application No
Ram Rekha Jaiswal

Versus

State of U.P. & Ors.
WITH

Original Application No
Pt. Ram Chandra Sharma
Versus

State of U.P. &Ors.
WITH

Original Application No

. 522 /2023

. 523 /2023

. 524 /2023

. 525 /2023

. 526 /2023

(IA No. 288/2024)

Ganga Sewa Abhiyan & Ors.

Applicant

Respondent

Applicant

Respondent(s)

Applicant

Respondent(s)

Applicant

Respondent(s)

Applicant

Respondent(s)

Applicant

Respondent(s)

Applicant(s)
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Versus

Union of India & Ors. Respondent(s)

WITH

Original Application No. 527 /2023
(IA No. 296/2024 & IA No. 297/2024)

Kautilya Society & Anr. Applicant(s)

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 23.04.2025

CORAM:

Respondents:

HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms.
Gargi Chaturvedi & Ms. Anjali Sharma, Advs. for the State of UP

Mr. Sanjoy Ghosh, Senior Advocate with Mr. Sumeer Sodhi & Ms.
Niharika Shukla, Advs. for R - 26 in OA 515/2023

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB

Mr. Vibhav Misha & Ms. Renu Bhandari, Adv. for Prayagraj Development
Authority

Mr. Vikrant Pachnanda, Adv. for MoEF & CC (Through VC)

Mr. Gigi. C. George & Mr. Ishwer Singh, Advs. for NMCG & Harish
Chandra Institute

Mr. Amit Tiwari & Mr. Chetanya Puri, Advs. for Varanasi Development
Authority in OA 527/2023

Mr. Atif Suhrawardy, Adv. for CPCB in OA 515 & 526/2023 (Through VC)
Mr. Kunal Singh, Adv. for R - 11 (Through VC)

Mr. Adarsh Kumar Tiwari, Adv. for R - 25 in OA 527/2023 (Through VC)
Mr. Akbar Siddique, Mr. Shahzar Qureshi & Mr. Mohammad Farman
Ashraf, Advs in I.A No. 296-297/2024

ORDER

1. In these matters the main issue relates to demarcation of floodplain

zone of river Ganga and its tributaries and action against unauthorized

construction within the prohibited area in the State of UP. The Tribunal

by order dated 11.02.2025 had granted time to counsel for the State of

UP for filing the map with 1 meter contour intervals and other details

received from the Survey of India for demarcation of the floodplain zone

with 100 years highest flood return level in terms of Clause 3(l) of the

River Ganga (Rejuvenation, Protection and Management) Authorities

Order, 2016.
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2. The affidavit dated 19.04.2025 on behalf of the Chief Engineer,
Sone, Irrigation and Water Resource Department, State of UP has been
filed mentioning as under:-

“6. It is respectfully submitted that, the Survey of India, through
Covering Letter No. T-1477/39-C-ED (Court Case), dated
09.04.2025, with reference to the letter no. 4189/39-C-ED (Court
Case) dated 07.08.2024, reaffirmed the transmission of the
aforementioned DEM data as per its earlier communication dated
07.08.2024. It is germane to mention here that the covering letter
mentioned above revalidates and confirms that the maps of 1-meter
Contour so prepared and transmitted on 21.02.2025 have been
prepared by using the same DEM Technology and transmitted by
the office of Survey of India to the Irrigation Department, U.P. That
the relevant and operative part of the letter no. T-1477/39-C-ED
(Court Case) dated 09.04.2025 received from Survey of India has
been given as under:

I 3R UG TsT H 1 HX hd A (Contour

interval)
AT 3TeeT I b FoaeT A
e
1. 30 $ATII & U HEAT d- 4189/39-C-ED (HIE o fedAmm
07/08/2024.

2. 3 BT FI §- A GAld 21/02/2025.

3. UL ST Pl UF FEIAT 1814/He 3fHo (YoUoHo)/ WAS
feaid 07/04/2025.

4. UL HIATET B T HEAT 1814 /He HiHo (YoUode)/ TWAS
feaid 07/04/2025.

AR,

IRP HefAd uF g fawg & 3mue 3raerd & & 6 58w
& TEAd UF (1) & Heddld 3Udl DEM data 3Ucled AT INAT
ar|

fSdr Vertical accuracy 0.5 HeX § dUT Pixel resolution 1 e
¥l 3 1 aMex W (Grid Spacing) ¥ Ga: 30 IHRY W
fedis 21 WA, 2025 B § AT gRT 1 AT Seeddl &l P
AR 58 HEATET §RI 3UceY &/l T Jg UAToT & fp
fedis 21/02/2025 @ 3UAY HUAT AT 1 HeX Feeldel &l e
AATT qg # G 07/08/2024 & 3T &I I DEM 31l
T & IR foRar T 17

3. Referring to the above affidavit learned counsel appearing for the

State of UP has submitted that the maps delineating the floodplain zone
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of river Ganga in the State of UP having stretch of 700 Kms with 1 meter
contour and 100-year highest flood level are now available and the
exercise of physical demarcation of the floodplain zone of river Ganga at
the ground level will commence from May, 2025. In the affidavit, it is
stated that this exercise will be completed by March, 2026 but no time
bound programme in phased manner for completing the exercise has
been disclosed. Learned counsel for the State of UP seeks two weeks to
place the same on record by way affidavit. He has also sough two weeks’

time file reply to the IAs where it is awaited.

4, List on 19.05.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

April 23, 2025

Original Application No. 515/2023
& other connected matters

A..



